IN THE CENTRAL ADMINISTRATIVE €§IBUNAL : HYDERABAD| BENCH

AT HYDERABAD

* %k kkk
0.2.No.91/97 - Dt. of Decision 3 29-01-97.
1. A.Shyam Kumar
2. C.Subramanyam - .. Applicants.

Vs

1. The Station Engineer, _
Television Maintenance Centre,
T.V.Rely Station, Kurnool,
Kurnool District. : '

2. The District Employment Exchange Officer,
Kurnool, Kurnool District.

3. The District Employment Exchange Officér,
Mahaboobnagar,Mahaboobnagar District... Respondents.

Counsel for the Applicants : Mr.J.Kanakaiah

Counsel for the Respondents : Mr.v.Vinod Kumar,Addl.CdGScC.
' (Absent) for R-1.

Mr.Ramesh Ranganath for
Mr.I.V.R.K.Murthy for R-1 & R-2.

CORAM: -

THE HON'BLE SHRI JUSTICE M.G.CHAUDHARI : VICE CHAIRMAN

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)
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ORDER
ORAL ORDER {PER HON'BLE SHRI R.RANGARAJAN MEMBER (ADMN. )
Heard Mr.J.Kapakaiah, learned counsel for the
applicants and Mr.Ramesh Ranganath, far'R—Z and R—ﬁ.
2. The applicants submit that their names for the|post of
Technician under. R-1 were not sponsored by the employment

exchange.
accept their application but the respondent authorities

to accept their application and insisted that it

sponsored through the employment exchange. 1In view of th
judgement of the Supreme Court reported in 1996 SCALE 6

submit that they should also be considered for the

Technician even if their names are not sponsored

Employment Exchange. They have not filed any represent

this connection to the concerned authorities.
filed a copy of the applications with which they reported
approached the concerned auvthorities.

3. Under the above circumstances,

" application for entertaining their candidature for inte
them for the‘post of Technician.
4.

and insisted that their name should be sponsored

'employment exchange, the proper course left to the appli

to send their application through registered - pos

acknowledgement due to establish that they did apply irre
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of the fact that their names were not sponsored by the Eﬂployment

Exchange. But they did not take that course of action.

not applied for the post before the. process of selec
started i.e., before start of the interview, they have n

standi to approach this Tribunal in entertainin
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candidature and interview them relying on the abbve refe
of the Apex Court.

5. In view of the above, we do not think fit to
relief to the appliéants in this OA. Hehce, the 0A is

at the admission stage itself. No costs.

{R.RANGARAJAN) (M.GCHAUDHART)
MEMBER ( ADMN. ) : VICE CHAIRMAN

Dated : The 29th January 1997.
(Dictated in the Open Court)
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Betweens
|\ S.Venkateswaralu and 2 other _ .o
a;.rx::&-k=a£&3- U, £ ) A -

IN THE CENTRAL AIMINISIRATIVE TRIBUNAL AT HYIERABAD

MEMORANDUM OF MISCELLANEOUS APPLICATION UNBER RU

AND RULE 4(5) (@) { OF THE CENFRAL AIMINISTRATIVE

TRIBUNALS (PROCE DURE) RULES , 1987

M.ANo. - /199§ -
in

o.A\ﬁao-; \&0_6% /1996

And

1, Ehgineer in Chief, Army Head Quarters ’
" Ksshmiri House, New Delhi - 110 011

2., Theynion of India, rep, by its Secretary

To  Government of India, Ministry of
Defence, “outh Block, New Delhi - 110 011 .

3. Chief Engineer, Southern Command, Pune=411 00

- 4. Director Gencral, Naval Project Naval Bage P
Visakhapatnam,

L]
§

The applicants in the accompanying applica

respectfully submit as follows:

1) The applicants have challenged through the
original appliecation under Sec., 19 of the Act, t

to examine the representation of the applicants

anamolies in pay scales and securing reasonable
progression, - ¢
2) - The facts andcircumstances are the same §

cf all the applicants'aﬁd the reliefs sought are
same, The applieants have thus a common cause o
have common interest in the matier in terms of R
of the Act. Therefore, it just and proper that

_applicants are permitted to file a1joint'app1@ca
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PRAYER
-THEHEFGSE, the applicants humbly pray that the Honfble

Tribunal may be ﬁleasedz

1) to permit the applicants joining together to f#le

a joint application nnder the powers vested in the Hon'ble

Teibunal in rule 4(5) (A) of the Cerntral-Administriative

'to pass such other order as this Hyn'bie Tribunal

u%tancee

i o #IN Thilr INTEREST OF JUSTICE AND EQUITY ¥,

VYefification

I, S.Venkateswarulu b/o . Late $,Venkata Ramayya,
v ' aged about 57 years, working as Office Syperintendent

e visakhapatnam, do hereby verify that the on behalf of

my self and dn behalf the other applicants, thus|the
contents of puras lto . are true to my personal #nowledge

end belief and that are believed to be true on [legal

advice and that I have not suppressed any material facts,

62Xl,/’::( , Sjgnnatukeof th “pplicant.
Counsel f6t the “pplicants, : -
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" of the Act. Therefore, it just and proper that the

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT HYILERABAD
MEMORANDUM OF MISCELLANEOUS APPLICATION UNDER RULES 8

AND RULE 4(5) (@) ( OF THE CENIRAL ADMINISTRATIVE
TRIBUNALS (PHOCEDUHE) RULES , 1987

M.A.No. ST /1998

in

0.4 N0, WO b /1996

Between:
S.Venkateswaralu and 2 others «s Applicants

And

1. Engineer in Chief, Army Head Quarters ,
Ksshmiri House, New Delhi -~ 110 011

2, Thelnion of India, rep. by its Secretary

To Government of India, Ministry of
Defence, “outh Block, New Delhi - 110 011

3. Chief Engineer, Southern Command, Pune-411 001,

4, Director General, Naval Project Naval Base Post
Visakhapatram,

» . Respondents

The applicants in the accompanying application

respectfully submit as follows:

1) The applicants have chailenged through the actompanying
original application under Sec. 19 of the Act, the|refusal
t0o examine the representation of the applicants for removing

anamo lies in pay scales and securing reasonable career

progression,

2) The facts andcirculistances are the same in respect

.of all the applicants and the reliefs sought are also the

same, The applicants have thus a common cause of action and

" have common interest in the matter in terms of Rule 4(5)

applicants are permitted to file a joint application.




Y

é So_a A,«JL:—A‘%—@(—M

WMLAalty gu

chﬂf

%m

Y oA "Ed(.@ms W I5Nd ¢

AR PR T ¢ L

|
-~ - L3

Pea Y\S ‘E‘m\g&\on & Rle.
smgke S applicakzn &
v

1IN’ THE' CENTRAL Anﬂms'r@mvs
,JRIBUNAL, AT HYIERABAD,

T

M.A.No. /1996
Fomia. iy LA
in
/1996,

t . ’ OQA.NOQ

£
Ny .
ERE T TR -2 IY

3 L i & Y F 3 -
‘:l
Ty )
e wld W Gl glakiiuae e
.
T 5 :",l
f
i 1
b "‘;
g :i
N {3 r]"j '.'

1]

<i.+ - ! MsA.Under Rule 4(5) (4)

Read with 8

0, M ‘F
s

Filed by:
Mr, v.V-Sarma :
Counsel for the applicants,

. ' aﬂ,
/ A %y\%‘%



Foad e Lada? t"h &

Therefore, the applicants humbly pray that the
.+ .. . . Hon'ble lr1buna1 may be pleased:

1)"""to permit the applicants joining together

to file ~
a joint application under the powers vested in 4

i he Hon'ble
rribunal in-rule 4(5)(@#Y of the Central Administrative

Tr i bunal (procedure) rules.

2) to pass such other order as this Hon'ble Trilunal

1

deems fit and expedient in the facts and circugstances
of the case,

nIN THE INTERST OF JUSTICE:AND EQUITY *

VERIFICATION

a,
aged, ahout 57 years, working as Office Superinte

ny self and
on, hehalf the other applicants, thus the contents of paraa
S ‘o 2 are true to my personal knowldge and belief and that
are believed to be true on legal advice andthat I have not
suppressed any material facts,
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